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New Delhi: this the ^ Cfecamber, 1997.
HON*BLE PI R. S. R.AOICE, VICE CHAlfRf^(A).

HON'BLEPIRS. LaKSHRI StJAPl IN ATH AN,ri EP1BER(3)

Shri P.C»Gupta,
s/o. Shri Lachman Dass,

r/o KP-43, Waur/a Encla\/B, Pitampura,
New Delhi - 110 034. ....Applicant.

(By AduDCatss Shri B.S.Charya ).

\ter3U8

1. The Director of Biucation,
Office of the Directorate of Education,
2I5-I6, Old Secretariat,

Delhi- 54.

2. The Secretary (Education),
NCTof Delhi,

5, Sham Nath Rarg, Delhi - 54.

3. N ational. Capital Territory of Delhi,

5, Sham Nath Rarg, Delhi -54
through its Oiief Secretary .,.. Re^on den ts,

(By Advocates Shri s. K. Gupte )

3UDGREM T

HON'BLE RR.5.R.ADIGE VICE CHaI iTI AN ( fl).

Applicant is aggriev^edby denial of his

promotion as \&cb Principal uhile persons

allegedly junior to him have ba@n promoted vide

orders dated 13.4.@2 and 13.9.9 6,

2. No reply have be^ filed by respondents

despite sevsral opportunities given to them.

3. life have heard Shri Charya for appllc^t

and Shri Gupta for ra3pondtf?ts,

.  -
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4* Appsndad to the OA is a copy^tJ^ Pletno

dated 27,5.92 (Anne>cur8-P4) issued fiom ate. of

Education (\&gilsnce Branch) asking him to

state whether he or any meniber of his fanily is

working as a Property Dealer in the nane and

style of %anglam Properties", Ospy of

spplic^ t*s reply dated 9,6.92 (Annexure-a5)

is also on record denying any connection.

Shri Oiatya states that he has heard nothing

further in the matter, but respondents have

illegally arbitrarily denied his diant's

p rorno tion.

5# l^plicant also states that respondents

haue released a seniority list of Vice Principals

(Annexure-P-2) in which applicant's nj^na finds

mention at Si.No. 535 with seniority of 592.

Applicant contends that in April, 1992 respondents

promoted incunbents from Sis No. 536 to 734,

while omraiting him although his position was

at 31.No.535,

6, These averments remain unchallenged in

^sence of any reply filed by respondents.

7. also note that applicant had

rap resented to respondents regarding his grievance

on 18.12.96 (Annexura-p3) which Shri Oiarya states

remained unreplied to.

6. In 80 far as applicant's d aim for

promotion from 1992 is concerned, we note that

this Oa was filed in 1997 and hence that clain

A
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is barred by limitation, but in so far aS

applic®it*s claim for promotion from the data

his juniors usra promoted in 199 6 uith consequentia;

benefits is concerned , ue direct re^ondents

to consider the same in accords ce uith rules

and instructions, subject to applies t being

fully eligible for the sane both as regards

educational and experienc^qualification as well
as from the \/igil^ca ̂ gle and pass a detailed ,

speaking and reasoned o rder under intimation to

him ijithin 3 months from the date of receipt of

a copy of this order. No costs.

( MRS. LaKSWI swam in a than )
M0»1B£R(3)

( S. R.AOIGE /
Vice CHAIFW aN( a).
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